RAJYA SABHA [13 MARCH, 2002}

1.00 P.M.

MR. CHAIRMAN: Mr. Sharma, it is 1 o'clock. You can continue
after the lunch break.

SHRI N.K. PREMACHANDRAN (Kerala) : Sir, what about the assurance
given by the Law Minister? !t has come in the Press that an affidavit has
been filed in the Supreme Court regarding Bhoomipuja. The other House
has been adjourned on this issue. ...({Interruplions)...

MR. CHAIRMAN: The House is adjoumed for lunch till 2 p.m,
The House then adjourned for lunch at one of the clock.
The House re-assembled after lunch at two minutes past two
of the clock, THE DEPUTY CHAIRMAN in the Chair.

RE. SUPREME COURT'S JUDGEMENT ON SYMBOLIC PUJA AT
AYODHYA - Conid.

sft SR i wEYE, o Ww @ e g O L (meme)...

SHRI 3. RAMACHANDRAN PilLLAL Madam, we raised an
important issue in the moming. On behalf of the Government, the Attornay-
Generat had made a request in the Suprema Court to allow the puja by the
VHP and the Sangh Parivar. This is in complete variance with the
assurance given by the Government representatives in both Houses of
Parliament, and it is also in complete variance with the President's Address.
It was stated that the Government, being the statutory recsiver, is duty-
bound to maintain the status guo at the disputed site of Ayodhya., It was
alsc stated that the Government would ensure that all necessary measures
ware taken for the preservation of law and order. After giving these
assurances before this House, the Government has gone to the Supreme
Court pleading, that the VHP should be permitted to do the puja thera. So,
this is in complete variance with all the assurances given by 'the
Government. | would like to know from the NDA allies whether the present
Government is implamenting the VHP Agenda or the NDA Agenda. | would
like the Government to come forward and make a statement on this
particutar Issue. ‘

186



[13 March, 2002] RAJYA SABHA

THE DEPUTY CHAIRMAN: | heard, in my Chamber, the Leader of
the House saying that the Law Minister would come and make the position
clear...{interruptions)...

o SR fim A we A A A o % S fife @ gadd
...{SFa)...

SHRI N.K, PREMACHANDRAN: It is the Prime Minister who has to
respond, not the Law Minister. It is a question of propriety...{Inferruptions)...

st Frretz ftom : wEw AP # STEv FarET Al L (oEEE)..

THE DEPUTY CHAIRMAN: | agree with you. As far as my
knowledge goes, - | even confirmed it from the Secretary-General -- the
Law Minister would coma..finterruptions)... or whather it is the Prime Minister
who would come and say something. | have nothing to comment on that,
You have all the right to make a demand, and the Government has to
respond to it. But, | belisve, - the Leader of the House is here -- he said
in the moming, which | heard on the T.V., that the Law Minister would make
the position clear..finterruptions)...

SHRI PRANAB MUKHERJEE: We would like to know exactly at
what fime the statement would be made.

THE DEPUTY CHAIRMAN: The Leader of the House is there. Let
him say sornething..{fnterruptions)...

SHRI GHULAM NAB! AZAD (Jammu and Kashmir} : We would like

to know whether the Government is intact at all, as some allies have already
withdrawn their support..{interruptions)...

i} Aeretm Hom : wrEw Afrer s T fF . (Eae)...
FUATafY : A W @ A g T

sft v viwv #\fws ;. wEEan, o wad gEfey oW & i wE 15
g £ R R & RyawEimar ™ we e o T d Wi aver Q) ave
A B W ¥ IF OE A T ¥ F o W aww | giiw o $ I @ A i
gim #1F § ax < o # f5 v o A goow & wwl @ hew, e
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Rywftam = Xt wrdt =7 & 5 gt g [ Sy w fY o waitfs v @ o

WA RTE. o W & AN A Bod W o 4 R0 AN R W

:ﬁmmtum,aammmmmmaszwm
| ...(=mmaw)...

Syawmfy - 2fwe, ¥ &, | cannot reply on behalf of the
Government. | can only convey it to the Leader of the House. The Leader
of the House is present here and he wants to say something. So, let us
first hear him. It is the Government which will inform the House,

W ey Aoy : An, [y 5 avm O W wow A & fe gD, ¥ TR
N eh WER W v = P A F wawen dw e o) 9w TeeER W
w1 g7 W B A T e ¥ mem A W e @ Awm ol ot § o &,
T ¥ WUeR R W T s on W) yefg v wed € % g A R
HE ¥ A AR w5 e g e o an S w9

THE DEPUTY CHAIRMAN: Before | give any judgment - | can't give
a judgment - or any ruling or make any comment, | will first give a chance
to the Leader of the House, who is present here, to explain. Then, you can
react, ...(Interruptions)...

o vy firg frem ;. AW, aF A IS 95 T W A o R ¥ T )
g faserfl aR AT ¥rm? (o).

Syl : amu 4wl Few oifw f won =g € v B sy Tl
Zrg zrd A B @ T A o A, Wit @ awt
T Afagd

SHRI JASWANT SINGH: Madam, | am really.. but that is a
different matter attogether. | am saddened that what | say in the House is
doubted as | find from the phrasas the hon. Members use. It is not a very
ennobling experienca. But, nevertheless, hon. Members are free to doubt
my words. HPllm W= SR wE 5 g0 T T w W ff &, I
et &) ... (vTEwr)...

ot o=y Bis : SToEY T T AR B wam W A ik, O e

7= el P9 AN IX MY 3w W e PO R Bt O W wW W W oW
=Y gad ¥7 smamy off 0 g, T Y F oE T L (wer)...
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o fatey yudll : Agn, THT B AFEE 79 47 .. (AquYT). .
wowwefl : Fwl, T A T T g )
o gy w9 AT FR & 3 § 99 v B

wawwrafl : 2y, vw fee...ow e | T awl oY o § fs o AR
3ite & wen 1 A Ite B afye o § 3 we always listen and then
you are free to react the way you like. But let us hear him.
..{Intarruptions)...

SHRI NILOTPAL BASU (West Bengal) . Madam, the question is,
the Government cannot misisad the House. Time and agein, the
Govemment has pointed out that..finferruptions)...

Juwafly : owve ot I Hftig
SHRI NILOTPAL BASU: Madam, ...

THE DEPUTY CHAIRMAN: Mr, Niloipal Basu, let the Leader of the
House, who is the representative of the Government, say what he wants to
say, and then you can have your tippani' or whatever your comments are.
But lst the Government spesk first. | cannot spsak on behal of the
Governmant. | can only convey your views to this side and their views to
this side. That is what my job is.

SHRAI JASWANT SINGH: Madam, in the morning this quastion was
raised soon after, | think, the Question Hour was over. | had made quite
explicit the Government's position, that the Government is bound by, and
shali abide impeccably by what the Supreme Court has ruled. | also said
that | was not present in the court, Therefore, | am not in a position to say
what was said in the court. | will however, request the Law Minister to
come and inform the House as to what was said in the court. During the
lunch hour, | contacted the Law Minister. | have requested him f amg s
wE # w SR iy ot v R A w1 w7 e w0 § w7 5w aw d IR
He said that as he is engaged just now in the other House, as soon as he
is free from that, he wil come here and he will inform the House. ® %1
el o g @ v N v @ wem sy W@, 3w @ pnfew ol Y o e
wzw ot vaw w1

189



RAJYA SABHA {13 MARCH, 2002]

IYHAMN ; gw At i T R
ot wwdn fae . &, IE @ e o &) L (ameE)...

o owma e : # woe Tas B s IW @ if | had any
knowledge ¥ 39 @9 3 amd Just now, he is engaged in the other House. As
soon as he is free from the other House, | have told him to please come
and inform the House. We have nothing to hide. There is no ambiguity. Hon,
Members are, of course, free 10 express what views they like to on what |
say or fdll to say. That is their right, certainly. But, as far as the Government
is concerned, there is no ambiguity. We will abide by the court's judgment.
The court has said, 'no activity on it', and that is what we will do.

THE DEPUTY CHAIRMAN: Shall we resume the discussion on the
Moation of Thanks on the President's Address? Before that, the Finance

Minister has to lay the Supplermentary Demands for Grants {General) 2001-
2002. Shri Yashwant Sinha.

SUPPLEMENTARY DEMANDS FOR GRANTS (GENERAL) 2001-2002
THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): Madam, |
lay on the Table a statement (in English and Hindi) showing the
Supplementary Demands for Grants {General) for the year 2001-2002 (March-
2002).

Fuearafy - it A, amuE W @S A gan o @ Foar sy AIWoT Sy
™) '

A g fra haw (Sertam): Tga o o o &, R R A =S
1 @& & ...(=rwwm)...

st s=Teg avtey @ (o) - g e ) Wity @ g ().
Jaeafy : it e g SR, a1 F Res s
A Frehed ay (oEh @) - w23 ¥ s R g T )
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